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IN THE HIGH COURT OF JUDICATURE AT MADRAS
DATED: 14-07-2026
CORAM
THE HON'BLE MR.JUSTICE D.BHARATHA CHAKRAVARTHY

CRL OP No. 29214 of 2018
and
Crl.M.P.No. 17111 of 2018

S.Kumaradevan
S/0.D.Subramanian,

255, Angappan Street, 2™ Floor,
Chennai — 600 001.

..Petitioner(s)
Vs
The Inspector Of Police,
Pulianthope Police Station, Chennai City.
Cr.No.1926 Of 2017
..Respondent(s)

Prayer: Criminal Original petition filed under Section 482 of Cr.P.C., to call for
the records and quash the case against the petitioner in Cr.No.1926 of 2017 on
the file of the 1 respondent.

For Petitioner(s): Mr.S.Sankar for Mr.M.Prithiv Kannan

For Respondent(s): Mr.R.Rajasekaran
Government Counsel (Crl. Side)

ORDER
The prayer in the Criminal Original Petition is to quash the FIR in Crime

No0.1926 of 2017.
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2. The petitioner is arrayed as 7™ accused in the instant case. The case is
registered for the alleged offences under Sections 153, 153(1)(a)&(b), 504,
505(1)(b)(c), 505(2) of IPC r/w. Section 2(0) and 13(1)(b) of the Unlawful
Activities (Prevention) Act 1967. As far as the allegation as against the present
petitioner is concerned, there was a public meeting which was organised by all
the accused on 19.12.2016 on behalf of the Indian National League Party and,
this petitioner, who said to be the Advocate of one of the person and belonging
to an organization namely, Dravidar Kazhagam spoken as follows and the entire
speech is extracted here under for ready reference:-

‘@it Caeuett (.8, LTUTONST EUPSEMEHIT)

Beveomflw GCluewigeT LTHSHLILIOHDITSHET 6T6HTM)
GULN AEIQEIGT BerveomBul HEVTTLITSHEMENL]
unigg  @nail  CuewmieseEps@w ULy eumLGLNg
Grev  Qarhss swmrms CeuewiOw seim  Cal (s
OlaneTeugnaaibd.  goleainTed  euewmbdFD  LHMILD
eNleunsrsg) UL (&HSH6/M 60 QigIL CluessTS 6T
P swrs QmsApriser send LeOCeum euensuNesIL
Neysenem  emeusHAHmSAD BEGeT Cuaeug BHluimuid.
asflwg FULID  eetiug — Qeveombwiset  FLUL LD
v @& g Felraundseisrer Glung Healed
gL Geuewi(Ow. e  QeVeons  QREIMISE
euflasTL (D mritser UASTL L_5Fnlq Wl s
LWEISTeUNGeNS 6TATILSNE BHID 6160Ce0MHLd (Re¥TmLIL
Ceuewr(pLd, WM& B mHSTEVILD LD SHED6NT.
NeteyuhSgIAn OFwensd gGwrh anHm Ceuswr(Hd
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stevTm)| GaL_(h&0\smessTL_miT,”
(18]

3. I have given my anxious consideration to the contents of the said
speech. Already, the Hon’ble Division Bench of this Court in 7. Vetrithamilan
Vs. the State Rep. by Inspector of Police and Another in Crl.OP.No.5363 of
2021 dated 06.08.2025, after considering the judgment of the Supreme Court in
S.G.Vombatkere V. Union of India, (2022) 7 SCC 433 has held that for these
kind of offences, the current the current social milieu has to be taken into
account while deciding whether the petitioner could have committed any

offence or not.

4. In this case, aforesaid speech ends with an appeal that the people
should be united and therefore, it cannot be said that the intention of the speaker
was to divide the people on communal lines. He has only used the
inappropriate word of Hindu terrorism and the same alone, will not amount to
an offence under Sections 153 & 153(1) or the other offences in this regard.
When the allegation is only a mere speech and is not accompanied by any other
act on the part of the petitioner, the offences are not made out. Further, it must
be seen that the occurrence is of the year 2017 and we are now in the year 2026.
No useful purpose will be served by conducting a trial against the petitioner and
further continuation of the investigation as against this petitioner and making

the petitioner to face the case would also turn out oppressive as against the
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petitioner.

5. For all the aforesaid reason, the Criminal Original Petition stands
allowed. The case in Crime No0.1926 of 2017 on the file of the respondent
Police shall stand quashed as against the petitioner alone. Consequently,

connected miscellaneous petition is closed.

14-07-2026
Neutral Citation: Yes

KKN
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To

1. The Inspector Of Police,
Pulianthope Police Station,
Chennai City.

2.The Public Prosecutor,
High Court of Madras, Chennai.
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D.BHARATHA CHAKRAVARTHY, J.

KKN

CRL OP No. 29214 of 2018

14-07-2026
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